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[ en me
KoLy

ha, Vice Chairman(J))

The applicant sho ret

21.5.1939 had

irec from the post of

filed

this spplicetion preying for extending to him the benefit
of the judgment of this Tribunal dated 25,2,1987 in TA 2086/
85 and comnected matters (Dal Chand Vs. Union ¢f Indie and

Others), The epplicant, like Dal Chend, was involved in the

Folice agitétion which took place in April, 1967, Ultimately,

411 of them were reinstated in 1971,

s

In Dal Chandfs case,

the applicants had sought the following reliefsi-

(1)

That the périod-from the date of

suspension to the date of reinstatement

be treated as cne o

n duty for pay as well

and full payment for this period be made;

S
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(ii) That the petitioners should be desemed
to have been confirmed &s Head
Constables with effect from the dates
they completed two years after their
promotion as Head Constables in
accordance with Rule 13.18 of the
Punjab Police Rules;

(iii) That the seniority as Head Constables
©  should be counted from the dates of
promotion as Head Constables in
accordance with rule 12,2(3) of the
Funjab Police Rules;

(iv) That they should be promoted as Assistant
Sub Inspectoxs with effect from the dates
when 3uniors next below them were
promoteo, :

(v) That they 'should be conf;lmed as
Assistant Sub Inspectors zfter the
expiry of two years from the date of
~thelir promotion in &a&ccordance with
Rule 13.18 of the Punjab Police Rules;

(vi That they should be deputed for upper
school training course for bringing
their names on the Promotion List 'E!
- for promotion to the post of Sub
Inspectorls in accordance with Rule 13,10
of the Punjab Police Rules; and

(vii) That they should be promoted and
confirmed @s Sub Inspectors with effect
from the detes when next below juniors
to them were promoted and confiimed,

2. By Jjudgment dated 25.2.1987, the Tribunal

directed thet the applicants shall be given full pay &nd

allowances to which they would have been entitled had they

" not been sus pended. Further they shall be deemed to have

been confirmed as liead Constables with effect from the

'dates on which they completed a period of two years of servi

-a2ftér their promotion as Head Constebles. The applicants

shall also be considered for promotion as A551stdn* Sub
inspectors from the dates their next juniors were plomoted

and alsc shall be considered for promotion &s Sub Inépectors

from the dates their next juniors were socpromoted, In case

Q-




they are found fit, they shall get their promotion

retrospectively from the.dates their immediate juniors
were promoted 2s assistant Sub Inspectors and Sub
Inspectors respectively.

3. The zpplicent. before us is also claiming
the aforesaid reliefs except for prayers (vij and (vii)

. et T
in Dal Chand's ca2se. Instead, he had prayed Rew all
conseguential benefits accruing from the above including
recalcuiation and redeterminetion of pension, gratulty

and other benefits should also be granted,

4y The appliCdnté has also filed MP 783/90

praying for condoning the deley in filing the epplicaztion,

He has stated that the judgment dated 25,2,1887 Dal Ghand's‘

case gave him cause of action for filing the a&pplicetion,

He hes made repeated representations to grant to him

’

similar benefits but without success., e claims that

his grievince is & continuing one,

/

—

5. The only ground taken in the counter-affidavit

filed by the respondents is that the applicant was not a
\

2
i

palrty in Dal Chandis case and that the application is

hopelessly barred by limitation. They do not, however,

deny thst the applicant is also similarly situated like

1.

v

he applicants in Dal Chand's case.,

I

6. e nave gone thiough the records of the case

eand have considered the 1ival contentions. ~s Lhe

Q.
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Tespondents have not disputed the version of the

a@pplicent that he 1s similarly situated like the
dpplicintsin Del Chandt's cese, we are of the opinion
thaét they chould have, on their own, extended:: the

benefit of the judgment of the Tribunal in Dal Chand's

case without forcing him to file the present spplication

Je overrule the preliminary objection rzised by the
Trespondents on the.ground of limitation and allow

NP 783/93 filed by the apgplicant,

7. The application is, therefore, disposed of
with the folléwiﬁg o1ders and directions: -

(1) The perlod of suspension of the applicant

from 15,4.,1967 to 23.,12,1970 shsll be treated as duty

for the purpose of pension., He would 2lso be entitled
to full pay aqd a@llowances for the said period.

(ii) The 2pplicent shsll be deemed to have been
confirmed as Heac Constable with effect from the date
on which he completed 3 period of two yedrs of sérvice
Efter his promotion as Hezd Gonstable.

(1ii)
from the date

Insgector and in case he is found fit, he

notionel promotion from the date his

‘promoted,. Y—

The spplicant shall be considered for promotion
his juniors were promoted as Assistant Sub
€ shall be given

s immediate junior was




| ket

(iv) The respondents shall recompute the pensici.,

gratuity and other retirement benefits expecitiously
and reledse the same Lo the applicant.

There will be no order as to costs,
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